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armed struggle if inevitable The
Government of India are in close
touch with the concerned partieg like
the United Kingdom the Frontline
States and the Liberation Movements
and will lond possible political and
diplomatic assistance and cooperation
for the attainment by Zimbabwe of
independence in a peaceful manner
The Government of India intends in
consultation with the members of the
OAU and in particular with the
Fronthne Statee and Liberation
Movements i1n Zimbabwe to contri-
bute purposefully for the efforts of
the international commumty In bring-
ing about the establishment of maj-
ority rule ;n Zimbabwe

Safety in Mines

1514 SHRI SHANKERSINGHJI
VAGHELA Will the Mimster of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) tne eflorts made 1n 1mproving
safetv medsures n mines to avert
serious ircidents ang save the hife of
miners

(») whether there < any proposal to
make 11les so that somebody could
be held esponsible for the disaster
In nnes

te) if so the particularg
and

thereof

(d) the steps taken to see that the
personnel in the Directorate Gene
ral of Mmes Safetly function effiei-
ently?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA) (a)
A statement ig attached

(b) mnd (¢) No, Sir The present
law adeguately covers this aspect

(d) Government have recently
taken steps to fill up the vacant posts
and sanctioned the restructuring of
the Organisation to improve itg per-
formance

Statement

Steps taken by Government to sm~
prove conditiong of Safety in Mines

(1) Carry out routine and special
inspections of munes to check com-
phance with law point out violations
if any and take further follow up
action whele nece sary

(2) Carry out periodic dialogue at
various levels of management on re-
sults of inspections

(8) Draw the attentipn of manage-
ment to any unusual incidence of
accidents/increase in  accidents and
ask for specific action programme to
arrest any such untoward rise 1n
number of accidents

(4) Strengthen the enforcement
agency (DGMS) This includesg (1)
augmenting the strength and (u) 1m=
proving the service conditions so as
to attract competent and qualified
persons to DGMS

(5) Setting up a SAPICOM (Sur-
vey of Acudent Prone Mines and
1dentification of Corrective Measures)
unit 1n DGMS to identify accadent
prone munes and carry out indepth
studics 1o (liminate unsafe conditions

(6) Implementing the recommenda-
tio1s of the Report, of Court of En-
quiry and Confeience on Safety 1n
Mine Two high level meetings un-
der the auspices of the Labour Min-
ister were held 1n November 76 and
May 1977 to review the status of
Safety in Mines The deliberations of
the above and the progress m the
state of 1mplementation of the recom-
mendations of the Thard Conference
on Safety in mines were reviewed in
the first meeting of a reconstituted
Review Commuttes on 28th Octobei,
1977

Government are also examimng
the recommendations made by Court
of Enguirie« set up in respect of
Chasnalla Kessurgarh and Sudamdihe
disasters
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(7) Conduct of SBafety weeks as an
aid to sustain the spinit of Safety
consziousnegg among workers

(8) Tramming of freshly appointed
Asst Managers of the Coal Companies
st DGMS

(9) Orgamsing one-week courses
of mines safety for senior managerial
personnel of BCCL and CCFL
m September, November, 1877

Undefined Statas of People of Indlan
Origin in Burma

1515 SHRI SHANKERSINGHJI
VAGHELA Wil the Mnster of
EXTERNAL AFFAIRS be pleased to
state

fa) whether there have been any
talks with the Government of Burma
regarding undefined status of a la1ge
number of people of Indian origin 1n
Burma and

(b) if so, the outcome of these
talks?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) and (b)
There have not been any formal talks
with Burma on the statug of the
people of Indian orngm residing
Burma who are not registered as
Burmese or Indian citizens How-
ever on a number of occasions the
questiong hag been discussed by the
leaderg of the two countries Many
persang of Indian origin are 1Pso
facto Burmese citizensg under the con-
stitution and citizenship laws of
Burma though in many cases they
might not have yet acquired the
Union Citizenship Certificates

National Mineral Development
Corporation

1518 SHRI C K CHANDRAPPAN
“Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether 1t 15 a fact that Gov-
ernment have finalised a plan to cut
down the size and role of National
Minera! Development Corporation,
and

(b) f so 1its detalls and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINEs (SHRI KARIA MUNDA)
(a) and (b) Under the proposed
1estructuring of the Steel Authornty
of India Limiteq (SAIL) the Na-
tional Mineral Development Corpora-
tion (NMDC) presently a subsidiary
of SAIL wnll become an 1ndepen-
dent  entity The shares presently
held by SAIL in the Joint-Sector
Company—Mandov; Pellets Ltd =~
proposed to be transferred to NMDC
The existing Kirburu iron ore mine
and the Meghahatuburu iron ore pro-
ject presently under the contiol of
NMDC will be transferred to Bokaro
Steel Plant since the entne produc-
tion from thest minec 15 earmarked
for Bokaro All the other stecl plants
already have captive iron ore munes
The intention of thig 15 to ensure that
NMDC rcan concentrate exclusively
on export-oriented ore prujects in-
cluding processing plants such as 11on
ore pellets NMDC would also
expand m the fleld of Mines
consultancy
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